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Order Noo1 Dt.25,11.04
12 persons have filed this M.,A 946/04 seeking

permission to jointly prosecute this case ( 0.2

No .1138/04) Jx Having heard Mr. A.K, Mishra, Ld,
Counsel appearing for the applicants and Mr, UHB.
Mohapatra Ld. Sr. Standing Counsel, ( on whome copies
of O+A and M.A have already been served),! the MA
No .946/04 is allowed;subject to payment of Rs.550/« . |
In safe of IPO which is undertsken by the Counsel for l

the applicant to be deposited incourse of the daye.

On recelp8r of the amoupt of RS 550/~ in sa)ke of
IPO this 0.A No .1138/04 be confined inrespect of

applicant No.lxz and separate O.2s, be assioned j
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inrespect of applicant No.2 tp 124
M,A No.,496/04 is disposed of accordinglye.
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Order Noe2 dte25,11,04
, Larve |
Applicants (129 in number)a-re claimﬂ? to be
~

continuing as casual workers under te}ecommunication

'Department of Govt. of India. By filing this O.A

they have sought‘ fmikx for a direction to be
regularised. On perusph of the materials piaced on
records it appears that the Respondents are taking
stepm regularise the CaSualbengaged workeﬁg.and at
the/\stage) they are going to regularise 455 casual
workers. In order to substantiate their case, the

gl appl icant; have f£iled affidavides and have also
individually represented to the GMID through the

SDO phones under Annexure A/2 series,

In the aforesaid premises without waisting
any timaa this case is disposed of with a direction
to the Respondents to examine the case of each of the
applicants and appropriately regularise theﬁf‘-interm \
of the scheme framed by the Department, The entire
exdrcise for verification and passing of the axit

appoI'WOL'dérs should be complet:ed wx by end of
B, i)

‘March, 2005, Applicants, %w&aﬂ af £idav ife:

under Annexure A/1 series and pxx representation:
under Annesure A/2 series should be given personnely
hearing in the matter and results of the consideratiol
of their grdevances should be intimated to them

by end of March z-oos.;ﬁ
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| With the aforesaid observation and
direction this 0.A is disposed of at admission
stage,

Send copies of this order to the
Respondents lalong with copies of the 0.A
(containing the copies of the affidavite ang
representation of the applicants), to the
Respondents and free copies of this or;der/ along
with details of the gqo“@‘é"titlef of this case,
be supplied to Mr. A.K, Mishra, Ld. Counsel
appearing for the applicant; and Mr. U,B,
Mohapatra§l .Ld. Sr. Standing Counsele
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